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b1y,

any Resolution or Bill taken up on the

Private Members' day should be given

a time 1limit?

Government Business

ig always given a time limit. In re-
gard to every Government Business,
a time limit is given. Similarly, in
regard to Private Members’ Business,
there should be time limit, In any
case, we should see that thig particu-
lar Business ig completed during the

day itself.

For example, a Resolu-

tion comes up today. If possible,
it may be completed today.
Then, in that case, next fortnight,
another Resolution may come up and
another Member will get a chance.
Similarly, in the case of a Bill. This
is my submission that the Resolu~
tion that we are going to take up
today, if it is not possible to lay down
a time limit in regard to it, because
the subject is of importance, at least,
let us see that it is completed today
itself even by extending the time so
that next time another Member may
_get an opportunity. This is my sub-
mission for your consideration and
for the consideration of the House,

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): Your views have

been noted.

SHRI K. K. MADHAVAN (Kerala):
Sir, I would like to point out one
_thing. Then, you can give a com-

‘mon ruling.

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): 1 am not giving
a ruling. I only said that his views
have been noted. Now, we have got
the proceedings of the
House as per the existing procedure.
I would call upon Shri Maran to
move his Resolution,

to conduct

SHRI K. K. MADHAVAN: I differ
with my Whip. I have not given him
a blank cheque in a very important
issue like this.

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): I have said that

t
|
|

the Union

the views of Mr. Bipinpal Das have
been noted. Shri Maran.

SHRI K. K. MADHAVAN: Sir,
this is an important subject. It should
be given enough time, adequate time.

AL

RESOLUTION REGARDING REVIEW
OF THE OFFICIAL LANGUAGE
POLICY OF THE UNION

SHRI MURASOLI MARAN (Tamil
Nadu): Sir, I move the following
Resolution: . L

“This House views with concern
the deliberate efforts in the Union
Government offices, nationalised
banks and public sector under-
takings towards imposition of and
domination by Hindi, directly and
indirectly, and is of opinion that
Government should review the Offi~
cial Language Policy so that it
does not become a divisive force
and a discriminating factor and,
instead, provides equality for all
the national languages with a view
to preserving and strengthening
the bonds of unity and integrity of
our nation and with this end in
view this House recommends that
all the Official Languages of the
States should be made the Official
Languages of the Union and as a
first step in that direction, Tamil,
in Tamil script, should immediate-
ly be declared as one of the Official
Languages of the Union.”

Sir, 14 years ago, our revered
leader, Dr. Anna, in the same House
said:

“l will never be content till the
day Tamil takes its due place as
one of the Official Languages of the
Union.” \

Sir, as one of his disciples, I am
very proud that I am moving a Reso~
lution of that kind, Sir, the first
part of my Resolution speaks about
Hindi imposition and its domination
both direct and indirect, During the
month of January the hon, Prime
Minister made a visit to Tamil Nadu
and he made a rather unfortunate
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statement. He said that every patriot
should learn Hindi. T am sofry that
he should have expressed such a
kind of opinion.{ Thiz shows the
exact attitude of Hindi enthusiasts—
I won't say ‘Hindi fanatics’ even
though it suits them. Sir, if those
who did not learn Hindi are un-
patriotic, I would say many would
join the list and, our country would
be full of unpatriotic people. I wish
the Prime Minister were not true,
Sir, I want to say what Mr. Deoraj
Urs has said. He said, just because
the Prime Minister does not learn
Tamil, can we call him unpatriotic?
This is what Mr. Deoraj Urs has ex-
presged. Sir, the Prime Minister also
‘made a categorical statement in
Madras. He declared that there is
no compulsion about Hindi. But the
truth is to the contrary.; It iz ususally
said about statesmen that a states-
man is one who tells lies; otherwise
he won't be considered as a states-
man. [ think, in Tamil Nadu when
the Prime Minister was there, he
also behaved like that typical states-
man; I am sorry to say that.

Sir, the country is now passing
through, what you may call, a period
of Hindi aggreszsion. Never after in-
dependence has the country seen such
a rapid imperial march of Hindi,
trampling upon the rights and in-
terests of non-Hindi speaking people,
like a Roman legion. Sir, it all
started during the days of emergency.
This kind of Hindi aggresfion against
non-Hindi speaking people started
during the days of emergency;
I would say that., It commenced
during emergency with a lot of
vigour. Emergency was declared on
25th. June, 1975. On 26th June, the
next day, another type of emecrgency
had been declared on the non-Hindi
speaking people. On that day a
Department of Official Language was
created in the Ministry of Home
Affairs. Formerly, that kind of work
was done by a small division in the
Home Ministry. On 26th they creat-
ed a separate department for pur-
poses of accelerating the use of Hindi
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for the official purposes of the Union.
Now that Department is a solid orga-
nisation of 61 officers, with a full
range of a Secretary, Joint Secretary,
Deputy Secretary and so on. Iron-
ically, this is the most efficient depart-
ment in the Government of India
today. It is just like a steam roller
of imposition of Hindi Sir, you may
remember that in 1965 some over-
zealous bureaucrats in the Home
Miniztry issued a circular that from
the 26th June 1865 Hindi would be
the sole official language of the
Union. On that day the Gazette of
India for the first time appeared
with a headline ‘Bharat ka Raj Patra’.
You know what happened later. A
bloodshed took place in Tamil Nadu.
Eight people of Tamil Nadu resorted
to self-immolition, burnt themselves,
killed themselves. Later, Mr. C.
Subramanijam and the then Minister
of State, Mr. O. V. Alagesan resign-
ed. | The Government brought in the
Official Language Act to defuce the
situation. Just like that, this Depart-
ment of Official Languages in Home
Ministry is doing the same kind of
mischief with' the solid support of
the Government. 1If the Prime Min-
ister means anything by saying that
Hindi would not be imposed, I would
request him to dismantle this De-
partment lock, stock and  barrel
This Department is having a strong-
hold—rather a stranglehold in all the
Ministries, Departments public sector
undertakings, LIC, Reserve Bank,
etc. From Kashmir ro Kanya Kumari,
I think no Department commands
such respect and fear. 8ir, for im-
plementing the orders and instrue-
tions of this particalar Department,
full-fledged Hindi Sections, supposed
to be manned by whole-time Hindi
Officers and supported by necessary
staff hke Translators are attached to
all the Depariments and public sec-
tor undertakings. Moreover, a com-
mittee called the Official Language
Implementation Committee iz func-
tioning in every Department, not only
here but all over India. Sir, 1 would
like to bring to the notice of the
House that such an Implementation
Committee is functioning even in the
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Department of Science and Techno-
logy and the public sector under-
takings like the Fertiliser Corpora-
tion, Indian Drugs and Pharmaceu-
tical Ltd, Hindustan Antibiotics etc.
I want to know what this Committee
can do in the Department of Science
and Technology. From that you can
understand with what force this
Committee is functioning and with
what force Hindi is being imposed.

Sir, the Committee takes advice
and guidance from the Central Hindi
Samiti which is presided over by
the hon. Prime Minister. In that
Committee, no South Indian Chief
Minister is there. It is completely a
committee of Hindi-knowing people.

Sir, last year's Report of the Minis-
try of Home Affairs, Department of
Official Language reveals how Hindi
is being imposed, whatever might
have been said by the Prime Minis-
ter, I would read from the report:

“In accordance with the decision
of the Central Hindi Samiti, it has
been made compulsory...”

I would underline the word ‘com-
pulsory’—

ot

.- 1% . . for the non-Hindi know-

ing employees to attend Hindi
classes and to appear at the exa-
minations. During the training,
Hindi hag also been made compul-
sory for non-Hindi knowing em-
ployees of all public sector under-
takings, corporations etc. and for
this purpose 20 additional posts of
teachers have been created.”

Sir, in the same report on page 27,
it is said: !

“Now by an order dated 19-2-
1976, it has been made absolutely
compvulsory . . .”

So they have added the word ‘ab-
solutely’ besides ‘compulsory’—

Tai* % for the employees nomi-

nated to the Hindi classes to attend

.
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the classes regularly and to appear
at the examinations”.

Supposing some employee 1s nomi-
nated and he does not go and attend
the classes or write the examination,
what will happen? This Report :ays
very clearly:

“Absence therefrom would be
treated as dereliction of duty” and
disciplinary action would be taken
against the erring employee.

Then another instance is thi:c:

“In  pursuance of the decision
taken in the meeting of the Ken-
driya Hindi Samiti held on 26th
May, 1976, . . .”

All this happened in 1976—

“as in the case of Central Gov-
ernment employees, training in
Hindi has been made compulsory
for employees of public sector
undertakings also”.

Not only that, in this report it is
said:

“It is proposed . . .”
The report pertains to the period

1977-78— e S

13

. that the Central Govern-
ment offices located in non-Hindi
speaking areas should send at least
10 per cent of their correspondence
in Hindi addressed to the Ministries
or Departments’.

I do not know whether exemption
has been given to Tamil Nadu or not.
It does not speak about the exemp-
tion. It clearly says that offices
located in non-Hindi speaking States
which means Tamil Nadu, or Kerala,
or West Bengal, or Karnataka should
write 10 per cent of their letters in
Hindi alone. I do not know how for
it is going to be possible.

Then, Sir, officers of the rank of
Deputy Secretary and above working
in the Ministries|Departments and
other offices of the Central Govern-
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ment have to acquire working know-
ledge of Hindi, according to a time-
bound programme, Sir, the situa-
tion is like this, But the hon’ble
Prime Minister says that Hindi is not
imposed, Hindi is not compelled to
be learnt.

Do you know what is the attitude
of the Prime Minister? The Finance
Minister of Tamil Nadu brought to
the notice of the hon'ble Prime Min-
ister the qustion of imposition of
Hindi. And do you know what the
Prime Minister wrote back to him?
The Prime Minister said that if the
officers or employees of a public sec-
tor undertaking learn Hindi it will
be good for the officers themselves.
What should we say about this atti-
tude? During the height of British
imperialism the Britishers said the
same thing that they were here just
for the good of everybody. Sir, I do
not want to say any harsh words but
the Hindi imperialists also behave
in that manner. I am very sorry to
use that word.

You know, Sir, our Prime Minister
is very blunt and very clever. He
has said that the official use of Hindi
i3 bound to increase. He openly ad-
mits that he will be imposing Hindi
on us. He sayg it will be good for us.
What does it mean? It means that
you Thgve decided to impose Hindi
and exclude English without any
concern for the interest of non-Hindi
speaking people. If you say that the
use of Hindi is bound to increase,
then I would say that opposition to
Hindi also i3 bound to increase. There
is no doubt about it.

Sir, in 1976 framed,

they have

-What is called, rules for the Official

Languages Act. It was published
on 28-6-1976. It came into force
after notification in the official gazette
on 17-7-1976. Sir, in these rules
what is called the Official Language
(Use for Official Purposes of Union)
Rules 1976 .

SHRI JAGANNATH RAO JOSHI
(Delhi): Read No. (2).

N

I
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SHRI MURASOLI MARAN: I will
come to it later, He wants me to
point out rule No. 2 which gives total
exemption to Tamil Nadu.

SHRI B. V. ABDULLA KOYA
(Kerala): Only for Tamil Nadu?

SHRI MURASOLI MARAN: For
Kerala you should ask. But unless
you fight you cannot get things done.

Rule No. 10 speaks about the work-
ing knowledge of Hindi. What is
working knowledge? They  have
defined it that the particular em-
ployee should pass a certain examin-
ation. Section 9 defines “proficiency”
in Hindi. Proficiency means that
they should pass certain other tests.

I would like to read out Rule 10(b)
(2). It says:

“The staff of a Central Govern-
ment office shall ordinarily be
deemed to have acguired a work-
ing knowledge of Hindi if eighty
per cent. of the staff working
therein have acquired such know-

ledge.”

First they compel the employeer of
the Government Department or the
public sector undertakings or the
L.IC, or the Reserve Bank to learn
Hindi. After 80 per cent. staff of the
Central Government Offices have ac-
quired knowledge of Hindi, then
according to section 10(b)(4) it will
be notified in the official gazette that
the particular branch or particular
unit or the particular department
have acquired working knowledge of
Hindi. Sir, why do you require
working knowledge of Hindi, for
example, for the Thumba Rocket
station or for the Department of
Science ang Technology or the tech-
nical offices in Qoty? Is it for the
discharge of day to day work or for
communiication with the local peo-
ple? For that Hindi is not at all
necessary. Hindi is not necessary for
local men in Kerala for his day to
day communication. It is not at all
necessary. How does the working
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knowledge of Hindi increase produe-
tion or raise the efficiency of the
public sector? How does notifica-
tion in the official gazette confer
special status {o a particular unit?

Sir, it may look as if it iz an exer-
cise in futility. No, the thin end of
the wedge visible there. Sir, the
moment one acquires ‘“the working

knowledge” of Hindi, then, accord-
ing to rule 8(2) of the Rules, “No
Central Government employee pos-

sessing a working knowledge of
Hindi may ask for an English tran-
slation of any document in Hindi”.
The moment he passez a test, he is
declared as having a working know-
ledge of Hindi. Then he is doomed,
his fate is sealed, Then he hag to
transact his official businezs only in
Hindi. Sir, this is what rule 8(2)
says.

Even people who are going to
retire within a year or two are com-
pelled to learn Hindi. I know of a
case in Delhi in Advani Saheb’s own
department. The person concerned
is a poor, old artist, a non-Hindi-
speaking man. He is a painter. Why
should a painter knoy something
about Hindi? You know that pain-
ting transcends all languages.

SHRI B. V. ABDULLA XOYA:
You can converse with dhobies and so
on.

SHRI MURASOLI MARAN: Sir,
it iz against the Resolution passed by
an all-party parliamentary committee
_in 1859, On that committee there

were Membergs like Mr Purushottam
Das Tandon and Dr. Raghuvira, all
stalwarts of Hindi enthusiasts. They
themselves said unanimously that
people above 45 years of age should
not be compelled to learn Hindi. Sir,
even that kind of a decision by a
parliamentary committee is not being
recognised by the Government. That
I want to bring to your notice.

Sir, these rules are completely
against the parent Act. We know
that subordinate legislation should be
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subservient to the parent legislation,
but here 1t coniravenes all the provi-
gions of the Official Language Act,
1963, as amended in 1968. Sir, T will
give you some portions. Section 3(2)
of the Official Language Act says, for
example, for purpoies of communi-
cation in one Ministry or Depart-
ment or between one Ministry and
another Ministry or one Department
or another Department of the Cen-
tral Government or any corporation,
whatever it is, “A translation of such
communication in the language, or,
as the case may be, in Hindi, shall
also be provided”. A translation
should be provided, that is, if it is
in Hindi a translation in English
should be there and vice wversa, till
such date as the staff of the concern-
ed Department, Ministry or corpora-
tion or company aforesaid have
acquired a working knowledge of
Hindi. Then, section 3(4) refers to
all  statutes, resolutions, general
orders, rules, ete., etc. In that case,
if the translation is made, the em-
ployees should not be placed at a
disadvantage on the ground that they
do not have proficiency in both the
languages. Sir, it makes it very
ciear. So, what is being done by the
Official Language Department of the
Home Ministry and by the rules
framed? It wviolates, negates, the
very provisions of the Act itself.

1879 ]

Sir, you may like to know why in
the rules the words “working know-
ledge of Hindi” or “proficiency in
Hindi” are used and why there
should be so much fetish about it. It
i3 because, section 3(2) of the Official
Language Act says that nobody
should be compelled until he acquires

a working knowledge of Hindi. Now
they are defining ‘“working know-
ledge of Hindi”. Unless you pass

certain tests, you won’t be congider-
ed as having a working knowledge
of Hindi. In the same manner, sec-
tion 3(4) speaks about proficiency in
both the languages. So, in this rule
they are defining “proficiency in
Hindi”. - Unless you pass certain
tests, you won't be considered as
having proficiency in Hindi.
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Sir, when the Official Language
Bill was brought into the Lok Sabha,
Prof. Ranga was there; I was there;
many other Members were there.
The present Home Minister was
also there—at that time he was
a Swatantra Member—advocating
English. He opposed Hindi
tooth and nail along with us.
At that time, we were given to under-
stand that working knowledge and pro.

ficiency in Hindi will be acquired
voluntarily without any element of
compulsion or coercion. We thought

like that, Now what is happening?
People are compelled, employees are
coerced. If they do not attend Hindi
classes or take Hindj examinations, it
is considered dereliction of dutly and
disciplinary action is taken. This, I
would say, is nothing but a breach of
trust, We never expected, when the
Bill wag brought in the Lok Sabha,
that you would be giving a different
meaning for the words “working
knowledge” and “proficiency” in Hindi
and would be twisting the provisions.
We dig not know that. Sir, I would
say that this ig wrong. It violates
the provisiong of the Official Langu-
ages Act. That is why I would re-
quest the Government to withdraw
these rules. According to the An-
nual Report of the Home Ministry, up
to June/July 1977, 3,65,000 employees
have passed the Hindi examinations.
Sir, it iz announced very proudly. I
would say 3,65,000 employees have
been forced to get themselveg quali-
fied in Hindi. If you compel a per-
son tc¢ read and write and get profi-
ciency in Hindi, I would say it is
worse than nasbandi. It ig just like
another nasbandi, T would say. Be-
cause of nasbandi, the former ruling
party paid a heavy penalty in the last
Genera] Elections. I would warn the
Government in a friendly way that
because of this nasbandi they will
lose many of the votes in non-Hindi
speaking States.

Sir, to compel anybody to learn
Hindi ig against the Fundamental
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Rights and thc¢ Service Rules. It
violates the Official Languages Act,
sectiong 3(2) and (4). You have
twisted the provisions of the Act, You
have imputed a different meaning
which i not there. I would say it
is a fraud perpetrated on the non-
Hindj speaking people. The sooner
you  withdraw it, the sooner
you nullify the rules, the better it is
for the non-Hindi speaking people.
Sir, the Janata Party Members are
saying that they are simply following
the language policy of the previous
Government. The Prime Minister
hag said like theat, The former Home
Minister, Mr. Charan Singh, who
is now the TFinance  Minister,
hag stated that they are noct
doing anything new, they are simply
following the language policy of the
previoug Government, Hundred per
cent right, But I woulg put a ques-
tion to them: You have reversed many
of the processes unfoldeq by the
former Government. You have dis-
mantled all the evil provisions of the
42nd Amendment of the Constitution,
Why don’t you withdraw these pro-
visions also? Just like you have
amended the 4&nd Amendment, why
don’t you withdraw these illegal, un-
constitutional rules.

Then you may ask what the com-
plaints are against the Janata Gov-
ernment. I wil] come to that. Even
before these proposals were imple-
menled, many Ministers started work-
ing in Hindi., Many Ministers, it
seems, preferred junior officers to se-.
nior officers just because they were
proficient in Hindi This 1 what
is stated in the Indian Express by Mr,
Kuldip Nayar. 1 am told, Sir, even
the Cabinet meetings are conducted-
only in Hindi. Discussiong take place
in the Cabinet meetings only in Hindl
and I am told that the only South
Indian Minister, Mr. P. Ramachand-
ran, cannot make a head or tail of
these discussions.

PROF. N. G. RANGA (Andhra
Pradesh): Why does he not protest?
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SHRI MURASOLI MARAN: 1 am
not saying on my own. Mr. Kuldip
Nayar in the Indian ExPress has
written: “In the Cabinet itself the
solitary South Indian Minister has
felt at a loss because discussion has
often broken into Hindi” He has
put it very mildly. I am told, almost
all discussions are taking place in
Hindi alone. There is no Cabinet
Minister here to say whether it is
true or not. I would have been
very glad and the people of Tamil
Nadu would have been very glad if
/Mr, Ramachandran had protested
against it. I am sorry, instead of
protesting against the pressure, he
has succumbed to the pressure. Last
[ year and this year he has sent his
greeting cards in bothh Hindi and
English by putting his signature in
both Hindi and English. I am sorry
for the state of affairs. Had he pro-
tested at least, the other Cabinet
Members would have thought twice.
But that iz not happening. I am very
sorry for the South Indian Minister.

Sir, the Constitution clearly says
that we should use the international
form of Indian numerals. It does not
say them as Arabic numeral:. We
claim them to be Indian; the numerals
originated in India. We are proud
of it. The Constitution specifically
says so. So, according to the law of
the land, nobody should use other
numerals other than the Arabic
numerals. But, Sir, you must have
seen today’s “Indian ExPress” in
Delhi all the cars have the Hindi
numerals, the Urdu numerals and the
_Gurumukhi numerals, and moreover,
Ithe Mayor of Delhi has put up only
the Hindi numerals on his car. Sir,
I think at least the janata can prevent
it. And I am sorry to read in the
s“Indian Express” of today that the
police could not take any action he-
cause they were expecting that very
soon an amendment to the Motor
Vehicle Act would be brought in this
House and in the other House and
that the Government was going to
legalise the numerals, other than the
international numerals. If they do
so, they would be violating the pro-
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visions of the Constitution.

1 would give another instance of
Hindi imposition. In the Andamans
20,000 Bengalis live, 14,500 Tamilians
live and the Hindi-speaking people
number only 14,0000 But do you
know what the official language of
the Andamans is? Even though the
Tamilians are more, and the Bengalis
are still more, than the Hindi-speak-
ing people, Hindi is the official lan-
guage even today.

And, secondly, Sir, in the “BLITZ”
dated the 16th of December, 1978, a
report has appeared. It says:

“A recent Home Ministry circu-
lar that all communications should
be signed in HINDI has generated
a lot of resentment among officials.
Till now, the rule was that all
letters received in Hindi should be
replied in that language. This
stipulation did not apply to signa-
turez. Non-Hindi speakng officers
are now faced with the two-lan-
guage signature problem.”

It is very strange if it is true. I do
not know whether it is true or not.
The Home Minister is here. He can
say if it ig true or not. Sir, it is very
dizgusting to know that in our coun-
try most of the population cannot put
signatures. They put the thumb im-
pressions. Thumb impressions are
suppoted to be taken as signatures.
Signatures have no language. What-
ever is scribbled is considered as
signature. 1 do not know why the
Home Ministry is particular that one
chould sign in Hindi alone. This is
totally wrong. I strongly object to it.

Sir, regarding the Hindi imposition,
I want to read what a citizen of Cal-
cutta feels about it. Sir, this is a
letter published in the *“STATES-
MAN”. He says:

“In Calcutta I have seen “Bhara-
tiya State Bank” written in Hindi
in front of a branch of the State
Bank of India. Letter heads of
insurance companies are now in
Hindi. The Central Telegraph
Office has a notice requesting Cal-
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cuttans to send telegrams in Hindi,
regardless of the fact that the ad-
dressee may not know the lan-
guage.”

Sir, this iz the situation in Calcutta.

As I have already pointed out the
rules of the Official Languages Act,
1976 give a blanket provision exemp-
ting Tamil Nadu from its provisicns.
But what is happening in Tamil
Nadu? Nobody follows that exercp-
tion; probably, they are not aware
that an exemption has been given to
Tamil Nadu. According to the
“SUNDAY STANDARD” dated 6th
August, 1978 “the rule that name-
boards, rubber stamps and letter
heads should be both in English and
Hindi is strictly observed by all Cen-
tral Government departments here”
at Madras., “They also print all their
rorms in Hindi and English, avoiding
the local language.’” Sir, this is a
zerious situation. 1 want to bring it
to the notice of the Home Minister.
If it is true, then he should put an
end to activities of this kind.

Then, Sir, there is another thing.
Recently an  advertisement for re-
cruitment of personnel for national-
ised banks in Tamil Nadu and Pon-
dicherry appeared ang it clearly speci-
fies that Hindi typing knowledge and
ability in Hindi shorthand will be
tested for the posts of clerks and
typists-cum-stenos, Sir, they are to
be employed either in Pondicherry
or in Tamil Nadu, and Tamil Nadu
has been exempted from theze pro-
visions, from these obnoxious rules.
Yet they advertise that Hindi typing
should be known to the candidates.

Then, Sir, examinations are con-
ducted by the Staff Selection Board
which is the recruiting agency for
all clerical posts in Central Govern-
ment departments. They are conduc-
ted only in Hindi and English. Is it
not advantageous to the Hindi-
speaking people, because they have to
learn only one language, Hindi,
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whereas our boys and girls have to
learn three languages? Sir, I think
it is part of a bigger plan. They
want to make all the Central Gov-
ernment jobs, the clerical jobs, a
privileged preserve of the Hindi-
speaking people alone. While you
are conducting the Union Public Ser-
vice Commission examinations in 15
languages, why don’t you conduct
theze examinations also in all the
languages?

Sir, 1 would urge that the Central
Government offices, departments,
public sector undertakings, Railways,
wherever they are, they should do
their work in the regional languages
alone. Why should they use Hindi?
Let them also learn the local lan-
guages. Let them conduct the busi-
ness in the language which is very
popular in that area. )

Now, let us take the Union Public
Service Commission examination
papers. Sir, I would congratulate the
Government for, for the first time,
they have initiated a move that
UPSC examinstions can be written
in all the 15 languages mentioned 1in
the Eighth Schedule of the Constitu-
tion. I am glad about it. © But, Sir,
even then there iz a small mischief.
The question papers are set only in
English and Hindi. I cannot under-
stand this, While the candidates can
write the examinations in all the
15 languages, why should the ques-
tion paper be in English or Hindi?
Sir, this is a very serious question.
In the other House, the hon. Minis-
ter of State hzs replied to this ques-
tion. The first reason he gives is that
the same standard cannot be rain-
tained, 1 cannot understand it. If in
the answer papers the same standard
can be maintained in all the 15 lan.
guages, why can’t they maintain the
same standard in question papers?
This is very ridiculous. Another
reason given by the hon., Minister is
that if they set queition papers in
15 languages, they cannot maintain
secrecy. This is still more anomalous
and ridiculous. Sir, many of these
15 languages are the official languages:
of the States. They are preparing
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their Budget speeches and printing
Budget documents in their own lan-
guage. So far we have not received
any report that the Budget secrets
had been let out in any of the States.
Moreover, every State is having its
own Public Service Commission, and
these Public Service Comrmissions are
conducting their examinations in their
own languages. So far nobody has
complained that the secrecy had been
let out. That is why 1 would urge
that if you are sincere about it, you
should set question papers in other
languages also.

Sir, when ths announcement came
in the news:papers, there was a bitter
comment in one section., Some news-
papers have written that the Janata
Government has twisted the arms of
the Union Public Service Commis-
sion to accept this proposal. Now,
unlews they change this method of
setting question papers in Hindi and
English only, I may have to doubt
the bona fides, the intension of this
Government also. Sir, now the cru-
cial question is this. In what lan-
guage those candidates who pass in
the UPSC examinations are going to
transact their official business after
they get selected? That is the most
serious question, a very crucial ques-
ton .

THE VICE-CHAIRMAN (SHRI G.
" AKSHMANAN): Mr. Maran, you
are concluding your speech.

SHRI MURASOLI MARAN: Please
give me a few more minutes.

This is a very crucial question: In
what language are those candidates,
who had written their examinations
in their regional languages, in all the
fifteen languages mentioned in the
Eighth Schedule, after they become
IAS and IPS officers, going to func-
tion? If the answer is ‘Hindi’, then
I am sorry we are going to object to
it; we are going to strongly oppose
this measure. It seems there is a
deeper attempt to convert India into
Hindia. On the one hand you arve
driving out English and on the other
hand you are enthroning Hindi
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Look at Bihar. The Chief Minister
of Bihar for whom I have great res-
pect, has announced recently that
officials, 1f they put up their notes
m English, will be punished. Only
the day before yesterday he made
another strange announcement: He
said that all English teleprinters will
be abolished. I do not know where
this will lead to. It seems very soon
a time will come in Hindi-speaking
areas like Bihar and UP when any-
body who does not know Hindi will
be considered as an illiterate. Such
a situation is going to come. But, Sir,
you will be sadly disappointed if you
imagine that after driving out Eng-
lish, Hindi will be automatically
chosen to fill that wvacuum, Please
don't cherish that idea; it will
never happen. I will tell you the
reason why. The reason is very
simple. Hindi cannot be a substitute
for English because of the very nature
of the two languages. If that hap-
pens, then there will be two Indias:
one English-knowing India and ano-
ther Hindi-knowing India Needless
to say the unity of India will be in
danger, That is why T have made
it clear in my Resolution that there
is need for a review of the official
language policy. I do not want to go
into the details, Hindi became the
sole official language because I would
say, probably in a fit of absent-minded-
ness the non-Hindi_speaking people
accepted that compromise formula. In
1965 the Government made a second
look at the language provisions. Now
the time has come for a reappraisal,
because there is a linguistic awakening
everywhers It is claimed that Hindi is
spoken by the majority of the people.
The Prime Minister goes about saying
that almost 50 per cent of the people
in India know Hindi, Sorry, this is
not a fact According to the 1951
Censug Hindi-knowing population
formed 42 per cent of the total popu-
Jation. But at that time they made
a trick. They clubbed languages like
Hindustani Punjabi, Rajasthani,
Bihari and other languages, under
Hindi and inflated the figures and so
the figure came to 42 per cent. After
ten years in 1861 they took another
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Census. By that time the population
wncreased by 22 per cent. If what
they had claimed in 1951 wag true,
then in 1961 Hindi-speaking popula-
tion shauld have also gone up. But
what happened? In 1961 the percen-
tage of Hindi-speaking people was
only 3038. That means there was a
drop, Look at the drop from 42 per
cent to 30.38 per cent. How did it
happen? In the meanwhile there was
a revolt in the so-called Hindi-speak-
ing areas, For example, in Rajasthan
five clear mother-tongues emerged.
Marwari people started claiming that
they spoke Marwari, Then there
were people who said they were proud
to speak Rajasthani. Consequently,
there was a fall in the figures of Hindi_
speaking population. In Bihar also
the same thing happened. There also
people were proud that they spoke
Bhojpuri, Maithili, Magadhi and Kor-
tha, not Hindi. In Madhya Pradesh
also the same thing happened. There
the people asserted their mother-
tongue is Chattisgarhi. Therefore,
it is evident that there was some kind
of an awakening or a revolt in some
areas of Bihar, Rajasthan and Madhya
Pradesh. Now, what is the present
situation? You will be surprised to
know that the 1971 Census figures
regarding languages have not been
published up to this day. Very soon
in 1981, we are going to have another
Census. By that time al] the figures
will become obsolete. They have
published all the other figures, but
they have not published thig figure.
Only provisional figures are available,
Even now they are doing the same
old trick. They are clubbing Rajas-
thani, Bhojpuri and other languages
and claim 38 04 per cent people speak
only Hindi, If you substract those
who speak the other languages then
the percentage will come down to
29.67,

SHRI KALP NATH RAI (Uttar
Pradesh): What is your objective?

SHRI MURASOLI MARAN: Why
are you hiding the census report? The
census report was submitted to the
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Government long back. The next

census is only in 1981. Probably you
are making the necessary preparatory
arrangements for that even now be.
cause it is a Himalayan and fantastic
task. You have rot published the last
report because they are doing some
jugglery with the figures, They
are not prepared themselves for
the bigger surprise because there
is a big drop in the number
of people who speak Hindi alone.
Even in the Hindi ©belt there
are people who speak Maithili and
Bhojpuri and not only Hindi, but the
club all the languages and say they
all speak Hindi. Then they claim
that Hindi is spoken by a majority of
people and therefore non-Hindi speak-
ing people should accept it, That is
not the correct position. My charge
is that they are doing jugglery with
the figures given in the 1971 census.
I would urge the Government to
release and publish these figures.

THE VICE-CHAIRMAN (SHRI G.
LAKSHMANAN): Now you have to
conclude.

SHRI MURASOLI MARAN: I will
conclude in a few minutes.

It is saig that U.P.S.C. examinations
are conduited in all the languages
mentioned in the Eighth Schedule,
Thig Schedule has no Explanatory Note
at all. It relateg only to article 344(1)
of the Constitution which speaks about
a Commission. The Commission
should consist of members belonging
to the language; mentioned in the
Eighth Schedule. It has no rele-
vance except to that Commission. It
has further relevance only tg article
351 of the Constitution which gives a
directive to the Government to deve-
lop Hindj saying that Hindi has to
assimilate the syntex and other things
from the languages mentioned in the
Eighth Schedule, Otherwise Eighth
Schedule has no meaning at all. But
because of pressure of public opinion
and to soothe the feelings of non-
Hindi people, Pandit Nehru announceq
that all the languages mentioned in
the Eighth Schedule are national lan-
guages, The position is that the
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language problem of India can in na
way be restricted to the languages in
the Eighth Schedule. First of all that
¥st is incomplete. For example,
when the President visited the North
Eastern States, Mizoram people said:
“We cannot write U.P.S C. examina-
tions in our own language” because
their language does not find a place
in the Eighth Schedule. Secondly,
Eighth Schedule is completely un-
scientific, There is an organisation
called Sahitya Academy which has
recognised English, Dogri, Manipuri,
Konkani, Maithili and Rajasthani
whereag your Eighth Schedule does
not contain all these languages.

Thirdly, this Eighth Schedule is alsg

" a political make-up in the sense that

on the eve of the 1967 general election_
as a vote catching technique, they an-
nounced that Sindhi would be includ-
€d in the Eighth Schedule.

The Eighth Schedule is
unreal also. For instance only 2,544
people in  India speak Sanskrit.
Though jt is the ancient language of
India it is said to be the mother tongue
of only 2.544 people. Yet it ig a lan-
guage in the Eighth Schedule, though
many of the trikal languages are not
there. Janata Member Mr. Jha has
introduced a Bill saying that Maithili
should be includeq in the list.  This
shows that it is an incomplete list for
my purpose. Therefore, I say that
all the official languages of the States
should be made official languages of
the Union, That is why I have put,
not the languages of the Eighth Sche-
dule alone, but all the official Langu-
ages of the States which should be
made the Official Languages of the
Union. Perhaps, Sir, India ig the
only country in the whole world
which is a multi-lingual country . . .
(Time bell rings) ... which calls itself a
federation, but which has only one
Janguage in the Constitution as the offi-
cial Language. In the United States
there is no mention about the official
Language at all. That is why 1 say
that we should not equate our country
with the countrieg of Western Eurcpe
or Japan, They are all uni-lingual

completely
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countries. If you want to make a

comparison with any country then, we
have to compare ourselves with Yugo-
slavia,d Switzerland, Canada and Bel-
gium. In Switzerland, three langu-
ages are the Official Languages, that is,
German, French and Italian. Sir,
that is the population of the German-
speaking people there? 72 per cent of
the poulation is the German-speaking
population and only 22 per cent of the
people speak French and only 7 per
cent of the peole are Italian.speaking
people. But they have not made
German alone as the sole official Lan-
guage. Even a language whjrh is
spoken just by 7 per cent of the popu-
lation, that is the Italian language,
is also made as the Official Language.
That is why, Sir, I would like to draw
a comparison with German in Switzer-
land. In Switzerland, the German
language holds proporticnately much
greater position than Hindi does in
India and the same is the case with
Yugoslavia. I do not want to go into
any further details, Here in India,
each State is the home State for thes
people speaking the language of that
State and we have many States in
India with a language and population
ang area also matching or even sur-
passing many other countries in the
werld. That is why I say that in a
federation like curs, in a multi-lingual
country like this. a country with
several nationalities and cultures, we
should follow the principle of equality
and the strength and unity of the
country depend on or lie in the reco-
gnition of the linguistic and cultural
dijversity.

[The Vice-Chairman (Shri Arvind
Ganesh Kulkarni) in the Chair]

S 1-I PO SRR

When T say that all the Official
Languages of the States should be
made the Official Languages of the
Union, I am not bringing forward any
new proposal, It is just logical ex-
tension of the proposal to conduct the
UPSC examinations in all the 15 lan-
guages. Obviously, the next step is
that you should make all the State
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® Languages the Official Languages of
_ the Union. You may pose the question
_ whether it is practicable until yester-
_ day, Sir we were not able to conduct
. the UPSC examinations in al] the 15
. languages and we thought that con-
_. ducting the UPSC examinations in all
.. the languages as impracticable, and
we thought that it would destroy the
naticnal character, we thought that it
would kill the unity of the country
and so on. But what has happened
today? Today, we have accepted
. that from this year onwards it should
be implemented. How are you going
to explain this? Could we ever think
that four or five parties would come
together and would become a single
Party? Calling itself as the Janata
. Party? We never thought so, But
~ it seems that they are stronger. We
do not know what will happen to-
morrow (Time bell rings). I am just
finishing, Sir. -rr -- !

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You have taken an hour.

Pl

[ J

SHRI MURASOLT MARAN: A am
sorry, Sir. Just give me more
minutes. Sir, what we thought was not
possible yesterday has become possi-
ble today, That is why I think that
this is also possible. Perhaps you
wil] have to do more translations,
For example, in the USSR, all laws
passed by the Supreme Saviet are
translated in to the languages of wvari-
oug units. The moment the Supreme
Soviet passes a law_ it is translated
into sixteen gifferent languages of the
country. We may say that if this
comes into being here it may be diffi-
cult, that it may be cumbersome, that
efficiency will be lost and so on, To
that I would say that this is the price
that we have to pay for the unity of
the country.

Now, if we make any one language
ag the Official Language of the Union,
it confers a special status and grants
political, economic, social, cultural
and educaticeal power tq that langu-
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age. Moreover, it becomeg the lan-
guage of power. This is very very
important. Naturally, we become sub-
jected to that language and the people
who speak thai language. That is
why I say that all the languages of the
States, should oe declared as the
Official Languages of the Union and,
in that direction, I have added that
Tamil in Tamil script should be
declared as the Official Language. You
may ask a question: Why Tamil alone?
Because the people of Tamil Nadu
demand it, Moreover I want to pro-
voke the other linguistic people also
and let them come forward and make
a demand for their respective lan-
guages.

Sir, some Honourable Members
have given some amendments. 1
have no quarrel with other languages.
Sir, as far as the last portion of my
Resolution is concerned, if the Gov-
ernment is prepared to make all the
official languages of States as official
languages of the Union with one
stroke of pen, I have no objection to
that.

With these words, I commend tpe
Resolution,
4 P.M. t
THE VICE-CHAIRMAN (SHRE

ARVIND GANESH KULKARNI):
There are three amendments.

SHRI HARKISHAN SINGH SUR-
JEET (Punjab): Sir, I beg to move:

1. “That in the Resolution—

for the words beginning with
‘this House recommends’ and end-
ing with ‘one of the Official lan~
guages of the Unior’, the following
be substituted, namely: —

“this House recommends that—

(i) equality of all nationak
languages should be recognised
in Parliament and the adminis-
tration of the Central Govern-
ment;
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(i) members of Parliament
should have the right to speak
in Parliament in any  national
language and for this purpose
the facility of simultaneous inter-
pretation of speeches in all
national languages should he
provided in Parliament;

(iii) all Acts of Parliament
and Rules and Orders issued by
the Central Government should
be made available in all national
languages; and

! (iv) the use of Hindi for the
official purpose of the Union
should not be made obligatory’.”

(The amendment also stood in the
name of Shri P. K. Kunjachen).

PROF. N. G. RANGA: Sir, 1 beg
to move:

“That in the Resolution—

for the words, ‘should imme-
diately be declared as one of the
Official Languages of the Union’,
the words ‘Telugu in Telugu seript,
Kannada in Kannada script, Mala-
yalam in Malayalee script, Oriya
in Oriya secript and Bengali in
Bengali script, should immediately
be declared as the Official Lan-
g;ages of the Union’ be substitut-
ed.” . ..

A, T BRI}

-2

. SHRIMAT! LEELA DAMODARA
* MENON (Kerala): Sir, I beg to
" move:

3. “That in the Resolution— . I

the words beginning with ‘and,
instead, provides equality’ and end-
ing with ‘one of the Officia] Lan-~
guages of the Union’ be deleted”,

The questions were proposed.

SHRI N. G. RANGA: 8Sir, I am in
favour of the Resolution and I con-
gratulate the mover of the Resclution.
I am only anxious that this debate
should be over today and the House
should sit as long as possible so that
we would be able to take up the
other Resolutions Iater on.
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st SErATy T S IARRAL
A N - -
SOME HON. MEMBERS: English,
please, RN - -
SHRI JAGANNATHRAO JOSHIL:

I will inter-mix. Don’t worry.

At qEEr AR §r 1 gEqE

oW gATR qigd =/E g,
It is a very comprehensive Resolu-
tion in which it is demanded that all
the languages declared in the Enghth
Schedule be declared as the Official
Languages . . Alnterruptions). It
says that, to begin with, Tamil should
be declared as . . . .- = nTa

AN HON., MEMBER: That is the
first step.

SHRI JAGANNATHRAO JOSHI:
But he completely loses sight of the
fact that in spite of the efforts for
the last thirty years we could not
bring about unanimity about one lan-
guage Hindi. How many years it .
will take to make the people accept
all the other languages in this coun-
try you can just imagine; I leave it to
him. He did not give any concrete
suggestions as to how Tamil could
be taught, how it could be imple-
mented and how it should be made
an Official Language in the adminis-
tration. It is not a small problem;
Mr. Maran. In Tamil Nadu itself,
there are four languages: There is
Tamil, there is Telugu, there is Mala-
yalam, there is Kannada and there
is Tulu; there is Coorgi and there'
are so many. You will have to write
notes in the administration in all
these languages in 'Tamil Nadu it-
self. It is not so easy and simple.
Even in Bangalore, Tamil is hated like
anything by Kannal chaluvaligars,
They do not like the display of Tamil
pictures, Same 1is the case on the
Maharashtra-Karnataka border. You
must have seen posters on the wall
of Bellary during the reorganisation
of provinces: ‘Telugu Ravanas Tola-
indu Po’ (‘Telugu Ravanas, Get Out.).
Therefore, it is not such a simple
‘thing, Mr. Maran. 1 can understand
your position.
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I F 9 W & G A F I 4G
1% & gagar ar {5 agr qaar @@ |
FAY FA9T FT 3q AW & g e
zar | T o ey wrg o
FE ¥ | qR IGFT Fiaw AW A
53 9%.7 39 953 9f7 & g1 giar
You have every right tp oppose it.
But when you demanded that Tamil in
"Tamil script should be declared as one
of the Official languageg of the Union,
we should make 3 beginning. How has
that beginning i{9 be made? Unless
we make certain efforts, it is not possi.
Yle. Therefore, let us {ry to under-

stand that there are certain national
compulsions, You cannot ignore it.

& AIRT AIAT IITIT AT FTEATE )
A ATTATAT FATE | Y 1930-31 7
T R AT GG & a7 FQ@ T AV W
ferdr &1 fa amAr FW A—
‘faadt fasg frErr o

FHOIT HHT W AT |

9 SIFT gHI W § 7 WIF A& 5Ty 4
35 98 Mg gaq fg=ar 7 741 faar | wg
T A ZX A A 3 wrrar a7 5 wrva
T Wg w7 M gAA feedr § 74t forar
FaifF Iq a99 4 quaAT SAr A7
@R F w98 9geiqT, feedt araer ug
uafaa & ara & 1 fe=dy 71 fedy ar¥
& 9 & )
Let us not be under this wrong jm-

pression that propagation of -Hindi
has been conducted and carried on by

the Hindi-speaking people. No, You
will be surpriseq to find that the
first Hindj weekly was, startej in
Bengal, in the last century ‘Udanta
Martanda’.

I AT

faedt ¥ T Y Bewr Tostr 0w Age
@ 7, fg=dt w1 w19 v dfew =7 3,
& & faz sy f5a @iy g
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awEd ¥, gam w3 g 7 gl &
fay #19 far, wgiear ot § @l &
fay &1 fFar, vy €. qaF €9 F
AAr o TIAATT A gq ¥ e wrw Frar
I+ it 7 fgedt & farl s fopar fagia
AT A9 FT FoqHT F7 o) 1 7B aF %
wid fgd arg-da ¥, agrang & @di
ARy AT FrHeT A fed & oo
Ffgamt & THAT 77 )

I completely agree with Mr. Maran.

Hindi is just a language of the
minority here.

fagre & <y afgsr I A
WG AT AT § 1 oeard § A
arfaai aret srEr &

Therefore, let ug not be under this
impression that it 1s impcosed upon us.
If it is imposed upon a non-Hindi
gentleman, it is ejually imposed upon
a gentleman whn speaks Bhojpuri,
who speaks Maithili who speaks
Magadhi, who speaks, Chattighari,
who speaks Marwari who speaks
Bikaniri. So, if it is an imposition,
it ig not exclusively meant to people
who speak oaly English. And,
Mr. Maran, we cannot divide the
country into English-knowing coun-
try and Hindi-knowing country.
Do you mean to say that in Tamil
Nadu, people know Englisn? It is
only two per cent of the people who
know English and they have com-
pletely monopolised all the oflices.
What about the 93 per cent of the
people who speak Tamil? They cannot
even get a postman’s job unlesg they
know English, Only a small percen-
tage, only two per cent of the popula-
tion monopolised the offices. And if
you want to :ight against this
monopoly, you will have tp take re-
course to our provincial languages.
Hindi is not going to substityte the
provincial languages. No. We are
fighting for it. Our officia] policy is
that every administrative department
must conduct itsclf in Tamil inh Tamiil
Nadu and in Kannada in Karnataka.
But the pity and the tragedy is that
even after s3> many years, even in

264

.



265 Re. review of official

Kamnataka also, it is not even 25 or
30 per cent of the work that 1s carried
on in Kannada. The whole thing is
going on in English only. And for the
the simple reason of fighting, this Hindi,
Hindi, we have blocked the way oi
any Southerner to beceme the )rime
Minister  of thig country.  You are
solely responsible.

ALY AT, WINT F9T &, 9QI5 ATST
#gs gl g fget  waifa § et
geat g | mrfax o #1517 gw faane
FW Al gH qZ FET AT HYST &
= ST & arg 3fear s g s

India will not continue for long. This
is Bharat,

Tee FEC FT 7y1 79 F27 &
AT | AT AN [N GAT EwrFifer
Fqferar g

Correct. That was Khambhoj. Take
Africa., You are hearing the rame of
Zimbabwe. Where was Zimbabwe?
You are hearing Malawi, Where wes
Malawi 7 T saF1 &w@r & &
ga Aem g, AT wier ¢

I have seen the Tanzinian Parliament.
They conduct themselves very well in
gwahili. Swahili is not a rich language.
Swahili means shore—the language
that was spoken on the shore,

feor’ =1 waew gar § feara
g wifgell & ol #1790 § 9]
zafad #ifF agf o sasl F71 @R
warat femr &Y ==t 9r | Efeer § s
¥ ey & 9 9 FUAST FT @I
satar feqi @ ST 91 HAST F =T]A
ST F a1 =gl We §9 fg fFr, M ag
fe Fei wEi @ wHAT AT, I AU {49
T FEATTTH F TAFIT FTHT TSI
T qvg #woAT | § g qw A
wieaT ag1 | I S Tw B H1 FeAET §
afs 3w & Iw@Er @ &1 Fw FHT AT
arfge + ot mwm & avwfEET w1
wergw frar |
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Yugoslavia is a country with siw re-
publics, and each republic has got its
own language, Mr. Tito himself ig a
Croat.

¥ IR A K fggemdt & &
agl a2 afgar gic Fifoar #1 Hreax
aqi%E & | . )

Sarbocroat is the language of Yogus—
slavia.

fe wr iy sargww fear fiaswis ¥
Definitely they speak three languages. |
But they have evolved a language uof

their own, which is known as !

Romanche.  § ¢ EE) iy

UZ SI¥ WIT MEE? HIT  WIEWE, 1
The people there speak Creol. That °
is not your French. That is & mix

ture of so many languages. Thewy
speak Creol. o7 @& ugf fadul miw J
gEW  §waAr f& #w ST §
SRN #gl oW ST &t w7
IR AET  F  Wes, BT X |
mez uae fag fosdy s a1 | afgga
weT # o1 a=i gf sed faum ¥ sk
weud X &gl fw uFma w@ ar 1 K
ag Fgar J1gat g fx =9t safae o
gé fm o 5w FT ads @ an fgdn,
T gg 99t A fF gyl dEnd &
fafae gega faez fg=t @ o fagX
HITAT AXET & wea gr  ag fegran+r ¢
The question was not whether this
country should accept English for
ever. The question was whether the
language what should be the official
language of this country after the:
withdrawal of the Britishers from-
here, should be Hindi based on Sans--

krit and written jn Devanagiri script
or it should be Hindustani written ims .

Persian script. #\T Jg THAT & AT |
FHAATE 98 WEI & | 99 gW G
g fr qmow § @ ¥ ww ®N
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“FgdT ggar ¢ frus wrar srfge
%n Russian there are 16 nations, The
mame is the case with China.

frg <foie S woar w10 T &
7 16 wrarst § Ag ForA & | gafwg
ferazat@ & meaT off gaar @l
T gardy wor oF g e | AW
ot a8 & % ag o & war g ?
ST WTET T 9X gRIA ST 99T
wTE g, gN St A AR For Ay
w wfr F amy w2 wifEtee
FaAW UFT gt ar | g faersy
o & =Ffem &1 aram fged § fapar o
saor wfa ¥ fg=dy & w4t foparr 7 nrfia
FAT TET 9L AT ? SAF QIAY FIE
AT AN FT AT G AT |

W 4 F ARL AT QY AGTAT
AR @, AU FET § AT Q@ UF 767
ZYT FHT A TF 5T I FT FIS F9
qF W7 FAT | 3% IHX § fgw oy
wiar fg=r a9t o fear w3w fage
F wrar Ag) o | fgre A gy ok
I G AW 7 #fF1T AT 4 reww
afe go g grar & Fgar  FrEaT
g {5 5@ 71 SEIg @A § SO Ny
QITHT ATAT FT TFFT FQT 8, T
FXQATY  AZT HaT g1, QHT a1 T &)
qIT g AT I@d § ! I A F
AT F AR 4, A9 F §
graEr 97 § fF 94T /T 99 F
Frrt F = & grfaar g o | gzare
QT AT AT 7T T AT o0
T A AT I ? T F e §
dr@ =z ofs & g 9g 999 @
agy FTA AT | gHIR YR F ngrasr

FT TEAT T GO FT o W
ATAA Frerdt o | FHeENIST GeAT

ofa v AT ofs qer £ wrar drgar

[ RAJYA SABHA]
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a7 ' Ig QAT 91 | 3R AT WA ¥
fegar gt 91 w77 97 T FT qL
T ga¥ dat ¥ Fefear wdr o -
FIE ATST AT grar 41 7 JZAv MG
' & fr faur & oot 9@ SHET
T @@ | wT FT UF  SIIEW AZ
& froiy fow w3w §o0m wed, g §
faearfoa 37T wmr wnT, Fare § fowe-
fog -{mm . (Time bell rings) ~
FAT ZATL ETEH @H T ?

THE VICE.-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): I
want to reming the Members that
under this discussion everybody gets
only 15 minutes. Sorry, Mr. Joshi
I would have liked to hear you
longer,

SHRI JAGANNATHRAO JOSHI:
When he has made out his case for
full one hour, I must be given at
least half an hour.

THE MINISTRY OF HOME AFFAIRS
THE MINISTRY OF HOME AFAIRS
(SHR1 S. D. PATIL): Sir, he should
be given more time, T -3

s A TE wwY ;o ar § ag
FgAr A1EAl g 5 9t ity ¥ faedy
I faumamreay,  faugaer ;@i
wzrg #ifg wg<d § & &9 987 F7 wiwr
T &, o Taa g wiaEa g ?
il ToF FANET SAFT  gyT AGY
TR w9 gEIR qfew & faad
farmr @ & &7 FomdmTT g,
gamarfeady, SgEte WX @Y

They all act in the Hindi films, Why?
Hindi hag got a bigger market. They

do not have any love for any parti-
cular languages.

SHRI G. LAKSHMANAN (Tamil
Nadu): What they do is, the song in
Hindi is written in Tamil,

SHRI K. K. MADHAVAN (Kerala):
May I point ou that al] these persons
from the South are there; they have

Ll



| Far

faa | 7T gor wgf fr wgfaeafay
N ST g F.TE'\T qi At It is not a simple thing. g ofad
A& wag 2 o gy | g & wqreAr b wm N T
3 TR &1 SaF |y gy wRway i ; R \.m:m A E o
" o7 qAifE W A AR § wAd ¥ § T Ag 77 & I g g
N N every tax measure is an imposition
3T g 9 g faT w7 F3q gT 9aFT and it is not only on the non-Hindi
L qrE s s3arar O gy S Ee speal}:ing people, it is on Hintdi-
c s~ . speakng people also. Every tax
“ :5 7T AHRT fq&rg'cmar("r a-}‘fm afaty measure is an imposition. Why do you
e | farg  FOEIR ¥ e § K ‘mpose taxes?
AR FEAQ, THT AT A1 g A wE g g qAA § A qT 77
A AT T AT F g qw 7 a8, dv A Pl wE §
FTAST § 93T gT TFCAIT & f&or & But in the interest of majority, you
wirar i & ga d Y ogq | have to do it 53} FTvETT GAE,
' ¥ farerss, Sty &, wg w1 faemar
Tro TRIF AFTNRAT (AFIAT) - &, 1 Fermaadt gart g dY agt & @
fag AT ¥ g Jig @ §, 19T 91 F1 w9 faerar 8, sreang oef 2y
B LR URCERC Tgl ¥ AW 7 w197 Paerar & 1 7 A
} SHRI K. K. MADHAVAN: L do not 7g §d f& gt w7 7@ faemr &
understand it. AR 94T faerar &, #9ife w19 S}
SHRT JAGANNATH RAO JOSHI: FFAEIT A oY Y [rd wIgAr, 94 A
I come from South, Mr. Zakaria. You faar sipgr !
don’t teach me about South. 1 come
from South. A3 13 3, !
; ¥ AT ¥ owar g - oag AW S | SHRI K. K. MADHAVAN: Sir, I
- question the statement, that Hindi
2o THYE AFIAAT : § 7EY qu has got the majority. Hindi is in
-@ g | a minority.
[ ‘ - i i 3 T e < P

secured their
these people but in spite of them.
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place not because of

SHRI JAGANNATH RAO JCSHI:
I am saying it, I am holding a brief

for the South. IR OHISY & Fmﬁ-
orart ¥ gA7y ¥W 9T FEAT
wF Ifgor w1 wFUEE
fawer =10 Gy § 7S AT F &

ot st T WY o B ooy

[ 23 FEB. 1979]
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& wegafy st af e @ aqt
VGHT  including tribal languages
T oY TSI FHAT I3 i v Ag
9% ¥IE AW, F T &7 AT AT |
Y FT H A7 T FT 9T AT A
AT FAT gem AR fg = g
q wT WS 4T SIST gHr
e ¥ WAl FEr gsar |

270

=Y [T T S gwiad e

, AT g e ww g e A7 7z Tw 2w ® wwwwr fge
gRIT 1976 ¥ &Y gAY WhT #T Y ) F o' ¥ owww oW g 7

37 gy Faa fgdy, Aaer off | gud
Fgl f& ag adf =3, g7 wodr T
Hatan | IFwT waraT g ) e
ITFr AAA1E fZ7r o= Aash 7 ar

let us not say that it is an imposition.
It is a selfaccepted fact for the sim-
ple reason that it i3z in our Constitu-
tion and everybody must have gone
through the preamble of the Constl-
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[t sta=atw T ANaAT]

tution. This has been given unto
ourselves. Nobody else has given it
to us. We have given this Constitu-
tion unto ourselves. . The founding
fathers of the Constitution had en-
visaged that in a periad of 15 years
there would be a peaceful change-over
and since 1965 the official language
of the country must have been Hindi.
But unfortunately, the Government
did not take any trouble. It was
left to the cinema world to popularise
Hindi. The best pictures are pro-
duced in Bengali language.

Y foeq wgrreg ®, AT § @
Jadr < ‘aey ®Y gToa’ qrfae
# uF aq 991 | a9 B faax ) qrafe
famae = gfte & @7 1, ST feed
afgar g & 97 FT T I A, ;Y
ITFTHIHE A1 & ! S g & o fgrdy
guer T4 "TNSR 99T AT qfed
fiF o faedy fonew i q@a € 7 ey
fopow Tardl  AIT AT IV IS &, T9HT
waaq g ¢ 5 awm fg=y awma 0
On a popular level and on the level

of the people, absolutely there is no
oppoiition It is a political move, 1

can understand. Wﬁ %
wrey st fgeg-me &1 @St
aFT @¥ g & 1 o fafewear gf
#1 wgard #1 fady adl fFan s,
w9z @i &1 fag a0 faiy 7 faar
star, a8 T ST @t w1 iy qgY
faa srar, AT ggwaTa w1 fae Ay
fear st 1+ ag W fawex giw A
mrfeez § 99 &1 el 7 faa i v

On the social level, there is abso-
lutely no opposition. q'g]' FY
gro-fug @ wf@t  q T
21 ag N fafauar & 930 7997 2w @
3% Az faadt 9@ § SO
Ry W TF A g §
He quoted Sanskrit. As a matter of

fact, Sanskrit is the mother of all
languages.

[ RAJYA SABHA]
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it g afeer A9, avfaren qar & 7

AATE € | Faw afad § sgo &0 §—

FITTY, , AT TIFTGITE ..

AN HON. MEMBER:
agree,

272

We won't
=k

SHRI JAGANNATH RAO JOSHI:

You may not agree. But this is a
fact.

SHRI MURASOLI MARAN: The
fact is Tamil is the only Indian lan-
guage which can exist without any
assistance from Sanskrit.

ot SFTlg VA woE . STAWTRge
wZIET, IR AT FFT H GAQ@IE | ;T
#1 afaw § Mfssw g AT gwga ¥

wew g 1 agr ifasew wie” R-
‘Sikkiram’ s a form of ‘Shikram’

g 1 g Fgr & ¢
‘Poo’ is a form of ‘Pushpam’ R
gEaISEaE 1..., (Interruptions)

afar Hwga § “S(F, A FTATAF 1AL
g-aEd, | | T § S Al frar
AT g AT FT Agr AT | 40 FiA
wq W I A gA A g1 qwA
T &, AYAT A HT00 GRS (T AL
F1 OF & W ¥ g1 1 go hame
Fal ¥ A% UFA (FqOe  WGT
flg  war & =Rt F E—
gar, feft «ft s W § Al
9% ¥ g 9T ®IE

afre H-7m diggs e ¢
gep -7 zEy AR o
FAT H-AT AT AT |

qfg™r watsw, aw & fxawe o
ZaE QI A A veN w91, R A,
foe foFuT 9 X WTET § 0 TE W
TN PRRANHATCF § | T gy
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T qF | ATE A gwAd & Had
ZATY 9T g | AT HIET &
sefme &7 § |

HTLT FT ST097 & S 7o d AT
qg WS A Gl | HASAT ¥ FEA g~
‘Bones for the latecomer’, ‘Sfi 38 &

HTQAT g EET @ITAT || a8 AR F&
agr &1 WA F AT qg A W
FT |

SHRI MURASOLI MARAN: Please
continue in English. We are not
getting the translation. ,

SHRI JAGANNATH RAO JOSHI:
Therefore, you have to take all this
into account. If tomorrow, some-
body says English is the language of
this country, it cannot exactly ex-
press the soul of this country. Un-
less the =moul is expressed, you cannot
call it our language. Language is a
medium of expression. It is a mode
of expression. I should be able to
express myself. In the English lan-
guage, we say ‘I am not feeling well’.
As a matter of fact, according to the
Bharatiya conception, ‘I’ i3 always
well. There is no question of I
being unwell,

afg gu WA 9IST § Fga § a7 Fgd
a1 wsfa &7 gy 1 afwer ¥ aav

Tgd -3 afar 3w |
(Interruptions)

So, we should have a language of our
own, in which the soul can be ex-
pressed completely and . comprehen-
sively. If a language does not meet
this requirement, it cannot become
the language of the country. In the
case of Hindi, it was a question of
Hindi that was not spoken but that
was understood by the majority of
the people. People knew that Hindi
is going to become the Officia]l] Lan-
guage of the country. Naturally,
many people took to Hindi because
many peoble knew it. For example,
I myself did not knew it. Therefore,
when you have decided that this is
the Official Language, you should not

[23 FEB. 1979] .
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have wasted thirty years, even for a-
simple language. You should make
people understand and you should
make people feel ‘This is my lan-
guage; this i3 my country’. Unless.
we begin our work in our own lan-
guage, we will not feel the necessity
for a link language. When we start
transacting our business in  Tamil,
Telugu, Kannada, Malayalam and so
on, in all our languages, then we will
feel the necessity of a common lan-
guage, g link language. Then, Hindi.
will  automatically come in. Now,
only two per cent . of the people
knowing English have been mono-
polising everything depriving ninety
per cent of the population of this-
country to come into the mainstream..
Therefore, we oppose it.

gafae I ot gearg fzar & g
agq wifyafaeg waa &1 9% W
# a1 gy %1 faiy, § awgr owar g,
g 1 I Q1A A1q F4Y, § FEAT
I1gar g fF fgedY &1 v & w0
W F 3 feeAl ® oaer 3w,
FART- A afeg T O#
wET B!

Absolutely, there 1s no compulsion..
That forms part of C, and who has
crossed 45 years of age, there is no-
‘compulsion for him to learn Hindi. .
This is the policy.

SHRI MURASOL] MARAN: Ex-
emption is given, but it is not imple-
mented. ‘

SHRI JAGANNATH RAO JOSHI:
That is true. Therefore, certain res- -
ponsibility is put upon those areas
wherein they speak Hindi, for ins-
tance, Bihar, Uttar Pradesh and
Madhya Pradesh. Even Punjab,
Maharashtra and Gujarat are ex-
cluded because they come under B:
category. So, slowly . we want to
make progres:. Therefore, let us not-.
go in terms of South and North and
the division of the country. Briti-
shers brought in their language and-
we give them credit to bring unity. .

i.
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[Shri Jagannath Rao Joshi]

If by imposing English they brought
about unity. The Nizam imposed
Urdu on Karnataka, Vidarbha, Gul-
barga, on Telengana, nine districts of
Andhra Pradesh, Marathwada, five
districts of Maharashtra. He never
cared. He imposed Urdu. Muslims
from Kerala and Tamil Nadu learn
Urdu. There are schools. He thinks
that Urdu is a part of his religion.
Whosoever is a Muslim must learn
Urdu. There are madarsas, .

SHR] M. KADERSHAH (Tamil
Nadu): But in Tamil Nadu there are
Muslims who speak their own an-
guage, Tamil, Malayalam.

SHRI JAGANNATH RAO JOSHI:
I know that. ‘Chandrika’ is printed
in Malayalam 1n Kerala because
there Muslims cannot speak Urdu.
The same is the case with Tamil
Nadu. Do you mean io say that I do
not know it? But then he thinks
that one who is a Muslim must speak
Urdu.

SHRI G. LAKSHMANAN: Sir, are
you convinced that Hindi as a link
language of India can discharge its
duty to satisfy the different national-
ities in this country?

SHRI JAGANNATH RAQO JOSHI:
The first thing is that ours is one
‘nation and there are no different
nationalities in this country. (Inter-
ruptions) We consider this great
country to be one and this has not
only been wsaid by us, but it is in
Visnupuranam

‘IAT ag wAgzq + fgAifgeda
gferorg |

]

-~ 7 Fq JL AT ATH | VAT I7 FFHT 1

That means ours is a territory that
spreads right from South Seas to the
highest peaks of Himalayas as one
and indivisible and that is know as
Bharat. The Puranic period is con-
sidered to be 5,00 years B.C. So, in
those ancient scriptures they never

[ RAJYA SABHA]
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considered in terms of Kannada,

Marathi, Telugu or Tamil. The richest
language is Tamil with Thirukkural,
I know it. But then unless you open
your hearts and go to the people and
tell them, how can you achieve this?
Even Thirukkural has been translated
into Hindi. I have got a copy of it.

In our Karnataka qgs7dT 7 FFT &7
armifsr #a PFar 48 afges g9

Feng § <1, Zafeq @RI &0 AT
But then there has always been a
revolt. The Buddhists revolted
against Sanskrit. Janeswar was the
first to revolt against Sanskrit and he
brought in Marathi.  Baswanas re-
volted against Sanskrit. and Kannada
was brought in. So, naturally, all
people in and independent and free
country must speak in the language
of the people, not only in the lan-
guage of 2 per cent of the people
who have monopolisecl completely. I
will fight that, I will fight for those
98 per cent wha speak their | own
language, Tamil. et s

Then he has quoted about a Bank
Recently, I had been in Calcutta. We
said you cannot simply put ‘State
Bank of India’ in English and Hindi
It must be in Bengali also. It must
be in three languageg because the
banks are meant for the people, the
LIC is meant for the people and,
therefore, you must use the language
of the people. Therefore, we do not
want to substitute Kannada, Telugu,
Malayalam by Hindi.' No, we want
to substitute only Englsh. We want
all these languages tc flourish. We
want all these languages to be en-
riched, but at the same time, as a
country, as a nation, we want a com-
mon language for all of us and for
that Hindi has been accepted and, it
is our duty to work for it.

Therefore, by opposing this Reso-
lution I support the language Hindi
as a mode of official language.

Thank you.
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SHRI G. LAKSHMANAN: 1 would
request Mr. Kalp Nath Rai to speak
in Englishi because he may ! make
good points and we can understand
him if he speaks in English.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Kalp Nath Rai, he wants you
to speak in English because you are
well understood in English.

DR. (SHRIMATI) SATHIAVANI
MUTHU (Tamil Nadu): So that we
can understand as he speaks.

oY FEIY UL . ST ATHET ST,
AT FIET 7 AT gEdrE w677 fwar @
& 39 @ ¥ ggwa gl g1 W
FT AT G4 & 37 B HATAT T
WA FT FATH 07 F Gr3aT & g |
QT FT GATT AGEGT T § | 5rar
T gq17 oW F yrfgw, grarfss, ow-
Aifas dx aesfa® Saw F a3 gard
W AGTONT AT JIZ F1 FITAT ATAT
fo arg awry fegiv 3w & wdsf
ATESAAE F) AT AT IEH AT
fFarT ¥ a1 ooz fog ag 373 93 49
=rfET | o E
‘We must <o our best to form a
class whict, may be interpreters
between us and the millions whom
we govern, a class of persons In-

dian in blood and colour, but Eng-
lish in taste and intellect.’

W F wHfaF w7 ¥ fearfonr @R
& fax a1 fgrgeara F1 qu maw w9
F {7 wad wravaF a5y £ f fgrgeam
F1 9T HAS S e fader srar g,
FATETATT | 39 ITW T AT TFAAT
T g AT AFr 1 foraar e fgegeara
#F oqATE o7 | w37 98 & FF gl Aat
& T GATU T [ATH 97 q1 39 3T FY
HTSATET FT AT FIF JIoT GEIAT Ty
ST AT USEATT, HITATAT F ATEAW F

[23 FEB. 1879 ]
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ag #31 fa smT § fgegeama 1 aramATg
gy 1 Fere FuF A ¥ g w -
TIAT FATHAT | FAT FIX0 3 {F A
e Av, FATEA §1a g8 HI HISHAT HY
a3TE & T~ FIA IIY ST, GA( F
Tig a1y &if \ ug foe=ir § F19 7 g
HTH 9¢ Y &1 FFT Y ATTATT
¥ FINET B AITE AT H 1 FAT FIW
% f afedi & & wtdr 2fao & -
THTATHL, HTwET F S0 THKTHA, THS
F wyTeAT AIET HC FATH F HdT GG
o d W AT garae Wi,
&, foq¥ A7 4 g5 U F fa 7 oF Ferar
off, ST 3% i HTSET F WHAF &, AY-
WIAT & WIewH | 7T B HXE( T/ T35
g1 30 I F FE g I &
fog wgra gatage ata & 0% w1e ot
AIST & Ao q¢ gAT 3W & WEiH
WA ALY AT, AWAA T TG G |
et wrar AT R owar &
< geaiforme feut s gw gu s faeg
g1 g9E H1a-ar | ¥g A1 FAT F1EAT
g & s ifa gl gw #r =0 g,
gar <% w1 fFeaw Fr ger 4g
Ffaur g7 & fosd s7T g arn
Tifgd | WA F G TAH F A3
guT &\ WU gl & A9 a7 gHlAy
TS T gH 48l & g2IAI §, T8 qeF HI
qIETS B |
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wF UF arT fagw Sy w7 A
fastr \ &% arar fo gfaar & faa® 2w -
g & X9 WAA WIET H, qqY qEF By
s & F Fa3ort & o arg T E )
TegeaT £r Td-w1 3w & wgt @7 A8 it
® 1 |EAT T regnly AUgArS & St -
g1 HAfHT F1 Usgaly s ¥ awar -
&) %7 wT Shafafy &9 ¥ drmar &
STAA FT 54T ST K AAGTE 1 Sorar
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[» F=m1a 7rd] SRR

F1 regafa ary or w4 g & faft o)
GeaIe|a BICH H AGH 7 AT § 197 2 )
IR 3 F gfagr & g 344 F
forar & f fergeama &1 awam fz<r
grfi 1 sfagm T 345 § ug fomar
g fr fargram & wegufy ux wiiwa
qICA AT T HAST BT gaT FT
ferdt ®1 Sewr Wy o WF F feq
T AT AT Aigam 5/ a7+ 345
% fagr & f& gl S99¢, 1965 &
fergrata & WwETs F1 &1 fgl g |
A g a1d gar faam & fadrgd )
HIARA GS€q 51 AT 7 TH w7 I
dTET FAT qua Giaqm F1 @7 A By
wag @rs § | SR FgT § ¥ aw fgeg-
T & giEaT™ Fr 7 9 ) OHY
feafa & ag arq #3r was & 78 andy fp
F TE qE FT TEATT w&A H H8 AT |
FaT g¥ fergeana F dfqam & @ s\
I FHA T FCHICTH THIC KT FEJ1F
geq § a1 ¢ afqqm F1 gy &1
TEt q1e @ §, 98 9 & AT IUEAT
gl fuft g g fF
qESY ¢ wASAr q3-fa@ A F graw
§ Fow A gegH qAI AT AEE 1 F
AT AT F 60 FLIT AL FJ ATATHT
T @ & AL IAF FI AT FCE
g1 argmRIMH wg graa g for g
R F g, G HIC AT €IS WY
AT T 9T FT AEFIC] 1 T
sy fafgg-camat & faw washt 51 3w
Fwr § gATd w@AT qAET § | R W
Tq 39 ¥ FFUTE T ST FEAT B
dY FAaT B WNT § FET FTEARST
FTEMAT | A A & & Ay
FY TTYAT &1 TFAT & | TEET WL AR
FI ST ASTHTS F7 AT AL SV EFy
g1 g9 3 9@ & wgwd § W
wivg (W15) F1 wg FwA g
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We want that there should be one
language of this country

g T T s sraT ArEAT At =Ee §)
1o [, FATAE § AFC FIAT
qF, A ATHIA & FF% TOqT IF M
FTwag faar E 1 s@i ot & mur
g 87 g T § f& et oW
feedt &t wwma €)1 sRngwt #§
aw fegedr awmq &, FAlew ¥ Snr
fgedt 1 guma & | Q®T ®1% @
78t § wgt R A fg= w1 T quER AT
# ewzrar g 5 o< gw 9o w #7 e
FAA GIF AT HZTeHT TAiLT §.91 swmy
T A #F fqaie 7|9, dar ot awg
=g a0 & faais a=q a7 ¢9 30 a0
F1 gRENHT FT A q@T FX I |
& wwmar g fF wiar 1 g7 q@ ¥
ST gar § | fow wewm § war &1 e
T G &I, 9 ok 7 Q@ FT NeT g
e g wFar g1 faw ¥ § wwmd
UFAT AET gNT S I F I uFar
FTIW TET g1 TFAT § | gHIR LA FT gFar
& fau ag aga wreww § fv gmv
m # woAr uw e gy | fow qw W
e wg) 8, fra dw ¥ oo war
F wfg faest 7Y &, a8 aw o= T8
FTFAT & 1§ gferor g 17 ol
¥ faeg 7€ § | & =1gar g fF sox
widay #1 afaor 1 qiwd g
aifeg | wue it & weee afga,
g F9E M wemeR w Al
& & gz wAr wfge & ame
gfaw sm & wrgml Y weEET
Y gHHIT E | TN e THo Fo fugm
Sq g3 H TAT WOT ¥ @y § A1 ew
THFHT TEALA GHAA AT FAW FIT
grlgnaed ¢ s o sfawr i &
fog v & sodY wr ¥ @9 o
gq o 9 g% o gaar war §
FW-F19 g 0F wree g oo+ g7 avma

]
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g | Tty o s S S W
_gfear g #@ Fmaw F v F
“qrewram™’ mes &1 gART fEAr S
9 A 3§ 95K ¥ g7 AW qg weg
g 7 | g IF5R § 97 99 fywH
SR fasaerers s &7 weax faar ar
9 93T § 9 FY W7 F WeT WG |
o Iy & 5 gw 9w el o W
AT & QT ST W97 F weA F7 Gy
& ST ITFT W7 FT gHAT &7 Fifaw
FA 1 AT 9T § faad seq
&0 ¥ faay T/ 1 g6 v @7 gEar
. g Ir faslt wrar § e 7€) e o
CgFAT & | # AF wmA o TReER
Taferr &1 oF @ <@ar =mgar g
Fagd =i w81 & —

‘g fETrT 71 aaw oy gA R fam §
" R@ar § IR fraar arqe Arfaa # &
oFT WIT 9T 39T 30 qF T | "rw,
FT FATC AN F, #4713 feaw )

Tradi &I § T WOl AT
¥ fodl ar@ F0 w60 IHX J wFE
futr T ®FAT 3 THr IFT ¥ J09
afgg—=rar & F T FT wa,
WET ¥ T ARAT T FIT | IHFN
A HAAT H 39 IH1T § 962 A8
gFY € | AAST ¥ 78 AT AR g
aff & | zafae & #7ar g fr oot g
T A7 g7 §ug F A4 wIEd FY 78
faraardr & &5 9 39 30 & oF wrar
F fag am@mEo 399 oiv wo#
L E A TR AR -1 C -~ L O
FIT AOGC & J97 9T I7 qeF AT AT
[ET 7 F|T WraT F I97 9 Fregara
W -G FAT TgT & 7 F47 s097
HIFITAZE XAITE & ggqy #7
fr1R ST 9189 8 7 T WiwT F gu 9%
Fo AZET I AAF-AIFE FT1 gq fawrT
T FTF {EF T TAAT HT TAUG FIAT
=1gd ¥ 7 afast 1T F 98 Frady A,

[23 FEB. 1979 ]
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afger sita7 & o 3 afewr & wrem
¥ AT fasre F3AT =1gT § 1 FAEE
#1 98 Ifgmg sHar FHE F ATANH
¥ TR O ATEAT & | W FT 98
gfaaa Swar I F wregw § AT
FERT FEAT ATEAT § 1| I A 98
gftod SHaT ARmEA ¥ wiemw
3 Al W FAHT HWTEAT £ WX ST
& ST IO VA, 7ew wav, fagre #ix
Trsred 1 fE Y AT At getd siad ATy
& WIeAW § <Al JERT I WG
g o qEw W ATFUEN F1HAW FH
siga & 1 afaw fafier wrd & @,
1 fa &ae {1 ofova § 9 Fu & we=T,
1§ 7 S F W ara g a1 Ifao &,
9 % gi a1 ufeemw & w5 A& g, F
fifger T & .0 WA & W 4Y 3W
FT SHAT FT THTE FAT 5gq § + &
It T fidan FT w1EaT § fF s
TF EH WINT & T &1 g HE F4F &
d& % g4 T ew W HAY A7 wifaw
SAEAHT F g6 TV B WHA w50 gT
NEY £ | WINTH T % A G Ay
FI 7 FT I FAA & JIeAq & Bl
FERRI &Y P SAAT & HAST & qrenH
G FT A TS FT P A AT AT
¥ Areaw ¥ yoAT GeaRt #) @1 § 7
F11 gfidr 1 & W v Aud &
ATeqA 8, AT W F AT F AT
ged w7 FE AN o faad
T AT FOM 78 F Al woear |
frdy o7 vree waw, foe) s 3w W
% foid og 7@ &1 513 HET 1wy |
¥ o5 oA AT F ) ATET FT RS
oY qF o AT AT & yvar fT ol
q1ar ¥ wg Frear a7 4 Faor fgegEry
us 0H1 qeF & AV fF wady § Frwer
T4z F3AT 3 1 fgmgea wiw o
Wl F AT KA F FrewT vqT 3T
& o fx wga feat aF sast & q=m
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W & | IT LTINS Hg |, WINT &7 T A
§ @z gATT w (NI E ST gul 7 |
7 F10 § fF fggean geard adt
aF am W ? fegerea F ogdn
a4t gF AT VGA FT AT FIO 97 7
J¥ fa=e # fgmrar #7 g1l awt
aF THAT FT FTIT SHIT F1 IIF T
wWr &1 fow wwr mgr fag sl

F1 ZHAT o Al I§ HRA TH AW AT

TISIEFTS FY WIOT Fogey oY w7 5 st
FY T wIgw o7 ) fgigEn 7 feeg
UTHAT F AR F &% g4 Tew 9T
SRR P GEATEE | IHH] USHFAET
HTST G A F sHGrFv A fg,
9, afwer, a8 AT AwgTa™ A1fT o |
S§ TW T W OWASAT FI gEET FAW
g a1 TsiFTS FY TG AASA! F WL
fe=v 9, afww, F93 9 WOTd Sar
§ Ay srdr @) w§ gwl 3
M GUT TT SHF 1T /T 94 HIT
qEw § UNFTS & 9097 Hao{r Gy
T4 q®@ VSIS HT AT HAQT G
BT ST AT FI HAT T T G AT
g9 dmda, WFWg, S, @
Ao AT AF AT4 AT GIT FE W@
al a8 FH1 oY T4 AW & o7 wroar &
a1a wff £ 1 gufoa F ek sgwr gar
g fF = 3o #1  ToF Y qeTH F7
FTT &1 7T T § 136 957 § gHEq
3 A 2 gfawa ar 1 sfaws S
FT ATYT 5 T AT ST FT AINT 5T
@ E 1 ag TR @ g fegEa
ghwr faRe  gmerard & T gEH
TFAr @1 AR faer  gmarary edwr
TE I & YT U FIRAT W@ § /<
ga+ fagfudt & qwadr et &1 wfeg
§ g1 argar § 5 sy &Y @ §
& N USEIS FANT 91fe E 2w
¥ A AFUIE & AR gwiad g
g fusar g#e gt
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T AHTETE Hg ey, g0 TIfaaTae &
TR | AR IS AT § 1 &W
T A1 &9 F ST W Fou § oA v
wmar § fF @ 3w &t SWar "radd g,
g T G¥ T ¢, AT 29 €7 g W
ga 7= wfafafy & | g o=t et |
qifaariee & wuslt ¥ F@d g 1
TwF T H A G 90 Nfawmd &wr
AT FAE g 7 F HOS H A § W
3B FL TA AT § | FIF ITHI IS
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s Agr gwr & gmv sfafafy -
frm gwear 9y, frg Aifg oz, fFa -
vt v, few mfus @ifs g, g’

wrifes Aifg g ega I W@ E 1 T@-
for &t o SewiAaT gy @ 1 39w
gt & Fe7T FAGT F T g AT FY
AEY AHA T | UAT ZH AW WA WG
ATYT & [T Ig € g AAE, ITT JW
F am G ¥ qgw www, It g
& o afed 7 T, FAled & AN
FWE F g7 TAL, FIA & A T
o U AW T AL SAF-EIAHT 4T AY
FAlcd &, faagw &, FwEwrd § @
A & a9 F ATY TSIHTS T WIT &7
quUe g9d g | WIRE IT awTeae
FEIEA, HEEY WX AW JW AT ST B
Bl 9% AG § SUST F AT T FT
HIX gra ¥ agF F AT A6 43 §U
& A S wrew § g™ ® arpwT
Fr FW g A g7 awdT | gEfeg
# ooy fadew s A g
SHRI K. K. MADHAVAN: Sir, he
has taken more than 16-17 minutes,

(Interruptions)

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Madhavan, would you please bear
with me for a moment? ;

SHRI K. K. MADHAVAN: It is not
a question of bearing, I do not want
to be another . . .

-
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
When such a poverful lung-;.wer is

used, I cannot listen to what you are
saying. Now what do you want?

SHRI K. K. MADHAVAN: I refuse

. to hear him. He has to sit down.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Why?

SHRI K. K. MADHAVAN: Because
you advised him to take only 10
minutes. You yourself prescribed the
time. I am only repeating what you
said. 1 am just quoting you.

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI):
You take your seat. '

SHRI K. K. MADHAVAN:
cannot. I am sorry. You may send
me out., You advised that every
Member should take only 10 minutes.
He has already taken more than 16-
17 minutes. There cannot be a dif-
ferent standard for Shri Kalp Nath
Rai.

No, I

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
When your turn comes, you will be
given more time.' We had decided
upon a discipline of 15 minutes for
every Member. Under Rule 161, the
Chairman can allow only 15 minutes
to a Member, but, since Shri Jagan-
nathrao Joshi took 30 minutes, I
cannot enforce discipline on him. 1
had also to acecpt that everybody is
equal. It is a very sensitive subject.
I had to find time for everybody
here. Go ahead, Shri Kalp Nath Rai.

SHRI VISWANATHA MENON
‘(Kerala) : You must allow Mr.
Madhavan to speak for half an hour.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XKULKARNI):
Kalp Nath Rai, hurry up.

! wEyAlg T . FEONT Y-
AT WY, § AR ATH AR
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¥ swara F af agwTaAT SFE TG g
gt § fF o ¥ wyw o g
F gl TeEifae gol @ TF AT
Fhg gty g foawn fanefl o
%, STAAT R & gy g1 & wiafata
miAe g |

fom samT F wmEe wEwear Ay
STATETEAT AZE A Yo THIA fgrgeat
¥ g B T W@ FT AH F
e f 7 fwim a7 S=y &
qGT AT F WA § g FT AR
T AR A, o FT QU &Y | TR
g fo STl AR TroeaTet S AT /AT
T Ay 7 T A F AT 9T
TeF § WOT F W FT g AT g
FYE AT Y & ST AT TG ST A
wiog (wrE) fEer o wmr wv A
9T 91y & fgars 3 e W F
A9 9T AW F FRRL FTE IIEA AT FE
foeera dar Fv & ot famw
garfery g e & fo s & wer e Y
e qifedl &Y oF deEe FiR
AT FT A AGT eriad FIA AT
Fifra F1 T FAfEY, A AT FLEH
T A TR OHAT F AET AT
ST qFAT § WL AT qF A AR
F1 gefiaa TaT A7 GFAT 8 | HEAE
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):
Shrimati Leela Damodara Menon.

SHRI K. K MADHAVAN: 1 was to
speak. b

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
1 am sorry, it is my mistake. It i3
Mr. Madhavan. 1 am sorry, Mr.
Madhavan.

SHRI K. K. MADHAVAN: I can:
understand your chivalry. 1 support
the amendment moved by Mr. Kun-
jachen, who hails from the part of’
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-the country from which I hail. 1 I am

bound by time. I mean what I speak
-and I speak what I feel.

DR. (SHRIMATI) SATHIAVANI
MUTHU: Speak in Malayalam.
SHRI K. K. MADHAVAN: With

1his introduction, I pass on . . .

THE VICE-CHAIRMAN (SHRI

. ARVIND GANESH KULKARNI):

You speak in whatever language you

.- please.

. yalam. But I could not

. fications

SHRI K. K. MADHAVAN: I pass
.on deliberately as a token of protest,

.to my own mother tongue. Malaya-
Jam.
THH  VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):
‘Go ahead.

*SHRI K K. MADHAVAN: Sir, I
learnt Malayalam through my mo-
-ther’s milk. As a boy I learn Mala-
speak in
Malayalam here so long because I
-wanted others to understand what I
speak. But what has been happen-
ing here; we have been witnessing
many scenes here. Sir, many things
“have happened here which did not
fit in well with the dignity of this
august House, Sir. Some people
were monopolising this House vir-
tually by means of their lung, power.
Is it justice? Do they believe in the
maxim of ‘might is right’? Now 1
have another complaint Sir, The
arrangements made for simultaneous
interpretation of speeches are not
sufficient. Do you know the reasons?
Here when they want to appoint in-
terpreters in languages like Malaya-
lam, they prescribe very high quali-
and experience in Journa-
lism and teaching etc., but they are
not prepare to pay suitable remuner-
ation for their job. Big job and small
‘pay that is the criterion. They have
‘no prospects for promotions here.

"These people who are doing this job

*English translation of the original
speech in Malayalam. w
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of interpretaion are more qualified
and knowledgeable thep, many Hon'-
ble Members and Ministers sitting
here. They should be given proper
remuneration for their job. But in
the absence of that there is difficulty
in attracting qualified people for this
job whenever they want t{o appoint
more interpreters.
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Now Sir, I am capable of under-
standing the Resolution moved by
Shri Murasoli Maran in spirit though
not in letter. That is why I am sup-
portng the amendment moved by
Shri Kunjachen who hails from my
State—although he represent a dif-
ferent Party. Now I want to say
something about myself in this con-
nection Sir., My son joined the Cole
college. I advised him to opt for
Hindi in place of Malayalam and by
studying Hindi instead of Malayalam
he secured first division marks. I
have another son who also has learnt
Hindi. Sir, when I went to Banaras
Hindu University to study Law there
during the quit-India movement,
propagation of Hindi was one of the
things for us to do and I had learnt
some Hindi also st that time. But
later when 1 observed the fanaticism
of veople like Shri Raj Narain there
I put a stop to my study of Hindi.
Sir, I would like to say that it is the
Hindi zealots who spoil the cause of

Hindi. My prayer is that Hindi must
be saved from the hands of these
people.

Sir, T have got here with me some
authoritative books on South Indian
languages. I have got another book
on Hindi entitled ‘Scientific History
of Hindi language’. published by the
Hindi Sahitya Akademy. I am not
reading from it at the moment.
Similarly I have got two authorita-
tive books on South Indian Languages
published by Universites, one edited
by Mark Collins entitled ‘Dravidian
Studies’ published by the Madras
University; the ‘History of Tarril
Language’ by Shri T. P. Meenakshi-
sundaram. This book was written by
a linguistic expert like Meenakshi-
sundaram and published by the Dec-



289 Re. review of official

can college Post Graduate and Re-
search Institute Poona. I have the
copies of these books with me and
therefore I speak with authority. I
am not making a speech from the
Public Maidan. As regards Hindi I
would like to ask my friends about
the history of Hindi language. Sir,
I would like to know whether Hindi
has any literature more than five
hundred years old. At the same
time the south Indian languageg have
a history of thousands of years, This
book established that historic fact.
Then Caldwell says about the gram-
mer of Tamil and other South Indian
languages. Even a study of the compa-
rative grammer of Dravidian languag-
es by Caldwell has only encouraged
the theory of mixing of languages.
Then it mentions about the thousands
of years of age of Tamil language and
other South Indian languages. The
linguistic experts have established
after long tudy and reszarch that four
South Indian languages have g very
long history and they had common
origin and later branched off into
four. This is what I have to say. Sir,
:nany languages in the country are
richer, more prosperods and oider than
Hindi, Urdu is richer than Mindi.
Tamil, Telugu, Malayalam, Kannada
are a richer than Hindi. Then I do
not understand how Hindi can stand
any comparision with other languages.
Now they are talking about majority.
Where is this majority? Hindi speak-
ing people constitute only about 41
per cent, of our population. We have
the census reports before us. Then
where is this majority they are talking

[23 FEB. 1979 ]
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about. Now the question is about link
language. Yes we must have a link
language. But what happened io the
three language formula? I would like
to ask this Government whether they
are prepared to continue the there lan-
guage formula, Two days back our
Foreign Minister Mr, Vajpayee admitt-
ed here that Mr. Nehry was g great-
man. Yes, Nehru was great and
magnanimous too. It was during his
time that this three language formula
was introduced. But these people who
are sitting here in Delhi now, are not
prepared to continue that pelicy. Sir,
there are some people here whose
attitude is that the people from other
languages are asking for some charity
from them, [ happened to remark
here once that if anybody thinks that
there is no India beyond the
Vindihyag they are wrong,

5 P.M.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Madhavan, just a moment, please
take your seat. *

As per our Rules we have to
adjourn the House at 5 p,M. on Fri-
day. So, Mr. Madhavan, you will get
the balance of your time next timec.

The House stands adjourned till
11 A.M. on Monday.

The House then adjourned
at two minufes past five of
the clock till eleven of the
clock on Monday, the 26th
February, 1979,



